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MR. DEPUTY-SPEARKER: The
question is:

“That this House do agree with
the Eighth Report of the Commiitee
on Private Members’ Bills and Re-
solutiong presented to the Housa on
the 30th November, 1977.”

The motion was adopted,

15.12 hrs.

PROFITEERING PREVENTION AND
PRICE CONTROL BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to regulate the prices of essen=
tial articles of daily consumption and

to prevent profiteering in  such
articles,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to regulate the prices
of essentia] articles of daily con-
sumption and to prevent profitcer-
ing in such articles.”

The motion was adopted.

SHRI K. LAKKAFPPA:
the Bill

I introduce

TRADE UNIONS (RECOGNITION)
BILL®
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MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to intro-
duce a Bill to provide for the pro-
cedure for recognition of Trade

The motion was adopted,
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DOMESTIC WORKERS (CONDI-
TIONS OF SERVICE) BILL*
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bil] to provide for th: fixa-
tion of wages and for improvement
of working conditions of domestic
workers.”

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

Amendmenty of articles 74 ang 163
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MR. DEPUTY-SPEAKER:
question is:
“That Jeave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

The

*Fublishey in Gazette of India Extraordinary Part II, section 2, dated

2-12-1977.



295 Bills introduced

off gow wx wg 7 - & fadas @
graafe s g

e g—

STARVATION DEATHS (PRECAU-
TIONARY MEASURES AND RES-
PONSIBILITIES) BILL*
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MR. DEPUTY-SPEAKER: The
gquestion is:

“Tnat leave be granted to intro-
duce & Bill to provide for jrecau-
tionary measures by village aud
district authorities to avoid slarva-
tion deathy and for responsibilities
therefor.”

The motion was adopted.
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LIQUOR (REGULATION OF PRO-
DUCTION, SUPPLY AND DISTRI-
BUTION) BILL®

et o e Ty (Fragie)
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MR. DEPUTY-SPEAKER: The
question is:

“Taut leave be granted to intro-
duce a Bill to provide for certain
restrictici,s in relation to trade and
commerce in, and production, sup-
ply, arqd distribution of, liquur and
for maetters connected therewith or
incidental thereto.”

The motion was adopted.

- ot v sivare feg - & fadian Wy
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INDIAN MEDICINE  CENTRAL
COUNCI. (AMENDMENT) BILL®

(Amendment of Sectwons 2, 17 ete.)
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Imay wgra, & swrE o g fs
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MR  DEPUTY-SPEAKER: The
question is:

“T1at leave be granted to intro-
duce a Bill to amend the Indian
Medicine Central Council Act, 1970."

The motion was adopted,

o Wit wromw qtig ;&
s ) qoeafor s7ar §

PROHIBITION ON INDICATION OF
CASTE BILL

SHRI D. D. DESA1 (Kaira): 1 beg
to move for leave to introduce a Bill
to provide for prohibition on indiea-
tion of caste, religion, commivjiy or
region, ete., with the name.

*Publisheq in Gazette of India Extraordinaiy Part 11, section 2, dateq

2-12-1077.



